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[Mr. Speaker] 

was a secret statement and that the 
contents of the statement are being 
treated secret. I was informed about 
that. I could not question it. (Inter-
ruption). Ord'er, order. It is for the 
Minister in charge to consider about 
it. That has been done. It is quite 
in order. That ought not to be ques
tioned. 

Shri Harl Vishnu Kamath: May we 
have an assurance th-at this will not 
be a precedent for the future? 

Mr. Speaker: No assurance; perhaps 
it may have to be done many a time. 

lU3 hrs 

STATEMENT BY MEl\lEER 

Mr. Speaker: Shri .1. B. Kripalani. He 
might sit and speak. Let us heal' 
him patiently. 

Shri 1. B. Kripalani (Amroha): 
Mr. Speaker, Sir, I thank you for 
the !facility that you have allowE'd 
me, to sit and speak. 

12:43 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

The day after the discussion on the 
no-confidence motion of October last 
was over, I wanted to raise in the 
House a matter ot public importance 
connected with the integrity of the 
Members. But I was taken ill. It is 
only now that the doctors have allo
wed me to do some of my normal 
work. I, therefore, take the first 
OIPportunity to raise the issue. 

I was accused during the debate of 
using GancLhi Ashram funds for my 
election. It was also said Inat I had 
defalcated lakhs of rupees given to me 
by the Dalai Lama for the relief of 
the Tibetan refugees. I denied these 
charges. But that was only word 
against word. I teel that if serious 

charges are levelled by Members of 
this august House against their 
colleagues, these charges must be 
investigated. I therefore requcst you 
either yourself to institute an enquiry 
into all these charges or appoint a 
committee of one or more Congress 
Members of this House to do so. It 
will not be difficul t to find the tru tho 

So far as the Ashram funds ure 
concerned, they arc deposited in one 
or two banks. It can easily be as
certained if any account of the 
Ashram stands in my name even 
though I was its director. If I cannot 
draw money from the banks I can 
only get it in collusion with the 
Secretary of th" Ashram, Shri 
Vichitra Narain Sharma. He is a 
Congressman of 43 years' standing 
and was a Minister in the Uttar Pra
desh Cabinet for 12 years. Enquiries 
can be made from him. He is 
not likely to allow an Opposition 
candidate to use public funds at 
his disposal. The Ashram accounts 
undergo a double audit: one internal 
and the other instituted by the Khadi 
and Village Industries Commission, 
for the Ashram has received from it 
a large amount of money as loan. 

The second charge whether any 
money was given to me by the Dalai 
Lama for the relieiof the Tibetan 
refugells can also be easily ve'rified 
by writing to him and asking him if 
ihe has ever contributed any furds 
whatsover either to the Tibetan Re
lief Committee or to me personally 
for relief work. If he has given money 
he will naturally be anxious to know 
what has happened to it. Whether any 
funds were ·given by him for relief 
to the Committee can also be ascer
tained ·from the treasurers of the 
Relief Committee. For years, Shri 
Morarka, a Congress Member of this 
House, was the treasurer. Recently, 
another hon. Member of the House 
Shri Kamalnayan Bajaj, who wail 
for many years the treasurer of the 
Congress Party, is the treasurer. 
Their evidence may be taken. Further, 
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the Tibetan Relief Committee was 
formed by the A.I.C.C. as an all-party 
Committee, and one of its former 
General Secretaries and several 
Congressmen were its members. Also 
a high officer of the Foreign Depart
ment has always been its member or 
an invitee to all it~ meetings. Copies 
of all the important eorrespondence 
arc always sent to the Foreign De
partment. 

Pul,Jjp men must not only be 
honest but also ~ppear to be> hone:,;t. 
T!1ey "lust be like Caesar's wife; nay, 
even more, because Caesar's wife was 
not above suspicion. 

Then a Member of this Hous·· be
longing to the fail' sex treatpd 
me unfair;),. She said that Ash
ram workers were coerced to 
work for me in the elections, 
on pain oi b"ing deprived of their 
livelihood, in spite of the fact that they 
were in sympathy with the Congress. 
People are not coerced to canvass 
voles. If they arc, they are likely to 
work against those who coerce them. 
I challenged her statement, The 
charge mny also be investigated by 
you or tfw Committee I have sug
gested. 

If these Members canna! prove their 
charges, the lco.]st they can do is to 
withdraw them. If they do not, they 
will be casting doubts not only upon 
my honesty but on the working of 
the institutions that have for years 
been doing philanthropic and chari
table work and enjoying the confi
dence of the people and they will also 
be lowering the prestige of this august 
House. Such charges involve the pri
vilege of the House. If because some 
Member of the Treasury Benches, 
present or past, is criticised and as a 
result, wild charges are brought 
against the critic, the Members may 
be afraid to do-their duty by the 
pUblic. 

Sir, as these defamtory statements 
were made on the floor of the House 
under its privilege, my remedy can Ii~ 
only with you and with this House. 
Thank you. 

Shri Harl Vishnu Kamath: hope 
some action will be taken as suggest
ed by my hon. friend. 

Shri Ansar Harvani (Bisauli): Sir, 
have the greatest respect and mlmi

ration for Acharya Kripalani. I belong 
to that generation whjch was inspired 
by him and men like him to join the 
national movement and suITer 'lind sac
rific for the freedom of our coun try. 
In ract, I am nearer to him than to 
many Members on my own side, who 
had not joined the freedom struggle. 
When I spoke' on August 21st and 
22nd, in defpnce of the Government 
hcad('d by (jur great Prime Minister, 
I spoke wi lh a full s('nse of responsi
bility. My allegations 'aO(ai~s1. Achnrya 
Kripahni in reply to his wild remarks 
agains (the Congress Government were 
based On facts which were to my 
knowledge. All that I have said, I 
have said in good fai th 'and I still stand 
by them. (Interruptions). 

Shri Hari Vishnu Kamath (Hosh-
angabad): That air must be cleared. 

Shri Hem Bar.u.a (Gauhati): A com
mittee should be appointed j'l"lcdi'a
tely. 

Mr. Deputy-Speaker: Futher consi
deration of the following motion ... 

Shri Nath Pai (Rajapur): Sir, may 
seek your protection and guidance? 

This is a matter that does not con
cern the two individuals who have 
taken part in making statements. It 
touches upon the integrity of the whole 
HOuse and the modes we arc going to 
set up. May I reiterate the sugges
tion made by Acharya Kripala·ni that 
you will haVe to look into this matter? 
Here Acharya Kripaloani has all the 
evidence that he could muster and 
seeks protection, because it is his in
tegrity that has been challenged. But, 
Sir, in a remote manner it is the inte
grity of the whole lIouse that is in
volved. If Mr. Harvani is going to 
insist--he has every right to do so I 
think-that he ha..q acted in gOOd faith, 
the only remedy that rema.i.ns to us, 
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[Sbri Nath Pail 

because we want to shield our own re
putat:on, is that you look into tlie ques
tion of appointing a committee. If we 
do not do that, I think We shall have 
miserably failed in our duty. 

MI.'. Deputy-Speaker: Both the state
ments are now on record. If the hon. 
Members wants any further action to 
be taken, they are at liberty to 
make any motion to the House. 

Sbrimati Subhadra Joshi (Balram
pur); May I say .•• 

l\Ir. Deputy-Speaker: Nothing more 
now. further consideration . . 

Shri J. B. Kripalani: May I sug
gest this is not fair to me? Either 
you say that no commitee will be 
appointed and nothing will be done 
and those charges will remain in the 
debates of the House or something 
should be done. 

Mr. Deputy-Speaker: If any action 
has to be taken, the hon. Member 
will have to make a motion. They 
know the rules. 

Shri Nath Pal: Before the hon. 
Prime Minister leaves, may I make 
an appeal to him as Leader of the 
Hoose that this matter need not be 
treated as a party mater so lightly, 
involving the integrity of two indi
viduals? This is of the greatest 
importance to all of us. We have to 
evolve a proper procedure. (Inter-
ruptions). 

Mr. Deputy-Speaker: Order, order 
I am saying that hon. Members are 
at liberty t. table any motion. 

Shd Nath Pal: As Leader of the 
House, the Prime Minister has a 
responsibility in this matter. 

Shri Bem Barua: As Leader of the 
:!ouse, he should say something. 

Mr. Deputy-Speaker: Unless there 
is some motion before the House 
• . .. (Interruptions). 

Shrl Hem Barua: It is a very 
strange thing! 

Shri Nath Pai: Why have the insti
tution called Leader of the House if 
we cannot get any assistanCe from 
him? 

Mr. Deputy-Speaker: I am saying 
that the hon. Members are at liberty 
to table any motion according to the 
rules. The Speaker will certainly look 
into it. 

Silri M. R. Masani (Rajkot): Would 
you admit a motion now, Sir? Would 
you allow us to move a motion just 
now? 

Mr. Deputy-Speaker: Not now. 
Notice will have to be given and the 
Speaker will have to take action on 
it. 

Shri Surendranath Dwivedy 
(Kendrapara): We had no notice that 
Mr. Harvani was also going to make a 
clarificatory statement. The matter is 
before the House. Acharya Kripalani 
has made a suggestion. He stands by 
his previous allegations. I think the 
matter is before the House. The 
Leader of the House is there. We may 
appoint a committee here and now. 
This may be taken as a formal 
motion. 

Mr. Deputy-Speaker: That is not 
the way we have to proceed. I am 
suggesting to hon. Members that they 
are at liberty to make any motion. 

Shri Nath Pai: The Prime Minister 
Is always quick on his lags whenever 
anything happens, but now . . . 

Shri Radhelal Vyas (Ujjain): He 
has also raised the question of 
privilege, Sir. 

Shri Bade: On a point of order, 
Sir. Mr. Nath Pai has moved the 
motion now. 

Mr. Deputy-Speaker: Due notice 
has to be given of the motion. 

Shri Hem Barua: Why this silence 
on the part of the Prime Minister? 

Mr. Deputy-Speaker: I am not 
calling on the Prime Minister to make 
any statement. He is not concerned. 
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Shri Hem Bana: When the Prime 
Minister does not say anything, it is 
a reflection on him also. He is a 
sileilit pa-rty to this. (InteTTUptions). 
We would request the Prime Minister 
to make a statement on the floor of 
the House in all sense of justice. 
(InteTTUptions) . 

Shri Tyagi: It is neither that party 
nor this party. It is a case of two 
individuals. 

Some Bon. Members: No, no. 

Mr. Deputy-Speaker: Order, order. 

Shri B. P. Chatterjee (Nabadwip): 
It is not between two individuals. The 
Prime Minister is the Leader of the 
House and he should answer it. He is 
silent. He i~ failing the country. 

Mr. Deputy-Speaker: Order, order. 
When I am standing, hon. Members 
should sit down. 

Shri H. P. Chatterjee: Charges have 
been given and he is silent. Why 
should he be silent? 

The Prime Minister and Leader 01 
the Bouse (Shri Jawaharlai Nehru): 
I am really surprised at the way some 
hon. Members opposite are excited 
about it and repeatedly point to me. 
This is the first time I have heard 
about it. I have listened to the state
ment of Acharya Kripalani, 1 do not 
know; I cannot immediately suggest 
something. If something is put for
ward, we can consider it, I am sure 
the Speaker will ('(msider what is 
being said and will propose some
thing. 

Mr. Deputy-Speaker: That is what 
I said. 

Shri Hem Barua: Is it not crystal 
clear to you, when you compare the 
twO? From the statements, can't you 
understand what is the motive behind 
it? 

Mr. Deputy-Speaker: Order order' 
the Prime Minister is on his iegs, ' 

Shri Bem Bana: He is an intelli
gent man and he should understand. 

Shri Jawaharlal Nehru: The hon. 
Member may be very well-known, 
very much admired, etc .. But as Mr. 
Tya·gi said, it is a matter between 
two persons. 

Shri Hem Barua: It is not. 

Shri H. P. Chatterjee: You are 
protecting that Member. 

Shri Jawaharlal Nehru: The hon. 
Member opposite is much too excited. 
I do not know whom I am protecting 
and why I am protecting. I am 
merely saying that this matter has to 
be considered by the Speaker and 
whatever he suggests, he will place 
before the House and the House will 
determine what should be done, I 
cannot straightway say anything. 

Mr. Deputy-Speaker: That is what 
I suggested earlier. Hon. Memberll 
will make a motion and the Speaker 
will certainly consider it. 

Shri M. R. Masani: I think the 
Prime Minister has put it quite 
correctly. What he said is that it is 
for the Speaker to consider and take 
the ini tia ti ve. It is not necessary for 
Members to be forced to make a 
motion. We will be grateful if the 
Chair, as the guardian 01 our privi
leges and our honour considers 
Acharya Kripalani's request and takes 
a deciSion on it. I would request yOU 
to convey it to the Speaker. 

!\Ir. Deputy-Speaker: I will convey 
thi:< to the Speaker to consider it. 

Shri J. n. Kripalani: May I say a 
word? 

Mr. Deputy-Speaker: I P,ink the 
matter is closed now. Th(-: :peaker 
will certainly consider all the state
ments made on the floor of the House. 

Shrl J. B. Kripalaai: The Prime 
Minister has said that he agrees with 
our friend Shri Tyagi that it is a 
question between two Members. 
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I have made it very clear in my 
statement that it. is a question of 
public institutions and also a question 
of the privileges of this House. 

Shri Tyagi (Dehra Dun): What 
wanted to say was that Shri Kripa
lani's complaint is against an indivi
dual Member of this House, not 
against the party as a whole. The 
han. Member has not spoken on behalf 
of the party as such. An allegation 
is made by a Member, which is 
refuted. The Member insists that his 
allegation stands. So, Sir, the case 
is there for you to decide. What 
want to say is--and the Prime Minis
ter has made it clear-please do not 
take it that the party as such has 
accused; nothing of that sort. It is a 
case between wo individual Members. 

13 hrs. 

Shri Hem Barua: He does not 
represent you, that is what you say? 
(Interruptions) . 

Shri Hanumanthaiya (Bangalore 
City): Kindly permit me to say a 
few wOrds. This has arisen for the 
first time. 1 am one with han. Mem
bers on my right that the prestige of 
the House should be safeguarded, but, 
at the same time, they must realise the 
implication of their demand. Today 
if you give authority to the Prime 
Minister Or th" Speaker to institute 
an enquiry straightway, you yourself 
would later say that t'bey manoeuvr
ed to institute an enquiry in regard 
to a Member whom the Speaker or 
the Prime Minister did not like. 

An bon. Member: No, no. 

Shri Hanumaathalya: Please keep 
quiet. 

So, the ruling that you have given 
guarantees the rights and privileges 
of the House in a perfect manner, 
because a Member must be tried by 
his colleagues; not by an individual, 
whether it is the Speaker or the Prime 
Minister. Therefore, when you make 

a proposition that the House must 
approve of a particular procedure 
regarding the institution of an en
quiry, then full protection is guaran
teed to the rights and privileges of 
the Members. I want han. Members 
to appreciate my point of view that 
in our anxiety to get the enquiry 
made, or investigation slarted, we 
should not unwittingly 'hand over our 
rights to an individual so that he may 
do whatcver he likes. Therc!ore, 
please sponsor a proposition in that 
way. We arc here to support you. 

Shri lIarish Chandra Mathur rOEC-

Mr. Deputy-Speaker: think it 
should be treatfOd as ciosed. 

Shri Ilari~h Chandra Mathur 
(Jalore): I think it is a very scrious 
matlpr whiCh affects evcry sitting 
Member 01 tlllS l:-10u.~. There is grcat 
furc~ in whal Shn Hanumanihaiya 
said, In,t I wish to add somfOthing 
more. I wish to rcmind you th:l.t 
\\'hen certain \vi1d Cllle.;aLcns were 
made by Sill'i Bagri on the floor of 
this lIou"e against Shri IIumayun 
Kabir, it was the Speaker who suo 
motu wanted to gpt into the matter 
and wantcd Shri B3;;ri to .ubsta.!ltiate 
the allegations. He took the iniL::!tive 
in this maUer. If any member ff·els 
strongly about it, as Shri Humayun 
Kabir did when wild allegations were 
made against him, it is for the 
Speaker to take act.ion, as he did on 
t.he prl'vious occ2sion, when he took 
upon himself the responsibility to 
see whether there was a p'rima facie 
case or not and then asked the House 
to proceed in that manner. So, the 
Prime Minister does not come into !'he 
picture. He owes no reponsibility in 
this case. It is not a party case. It 
is not Congress Party any other 
party, accusing each other. It con
cerns the entire House and the pro
cedure of the Hous·~. TIl!'!'... is a 
precedence in this matter where the 
Speaker took the initiative on his 
own. When I went to his Chamber 
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at that time, he told me "I do not like 
wild allegations to be made on the 
floor of this House and they go un
challenged". If any particular Mem
ber takes exception to the remarks 
that have been made by another Mem
ber, certainly, you can expect from 
the Chair that pTima facie an enquiry 
will be made into it, then the Hpus'c' 
will be taken into confidence and 
something will be done about it so 
that in future no wild allegatiom arC' 
made either by this side or that sir1 

Some lion. Members r()se-

Mr. Deputy-Speaker: am not 
allowing any further statements. 

Shri lIarish Chandra lUathur: 
only wanted to quote thc precedent. 

Shri D. C. Sharma: Sir, may 
submit ..... . 

Mr. Deputy-Speaker: I am not going 
to allow " discussion. 

Shri D. C. Sharma: But, Sir, you 
have given opporwnity to some Mem
bers. 

Mr. Deputy-Speaker: Shri Sharma 
will please sit down. The question 
is under what rules the enquiry has 
to be made. The Prime Minister has 
suggested, as I have suggested earlier, 
that a motion may be made. It will 
strengthen the hands of the Speaker 
also. All the discussion that has 
taken place will be considered by the 
Speaker and he will take whatever 
action is necessary to be taken. 

Shri M. R. Masani: May I plead 
that you should not press for a 
motion"? Let the Speaker consider 
this Question. 

Mr. Deputy-Speaker: All right. 
This question will be considered. Now 
We will take up the next item. 

13.85 hrs. 

COMPANIES (AMENDMENT) BILL
-co:ntd. 

Mr. Deputy-Speaker: The House 
""::' "OW tak2 up further considera
t",,1 of the Cornpanies (Amendment) 
Bill, as reported by the Select Com
mittee. One hour and fifty-five 
minutes remain. Only ten minutes 
for each Member. 

Shri lIeda (Nizamab"d): Mr. 
Deputy-Speaker, before I give my 
support to this Bill I would like to 
welcome the policy statement made 
by the Finance Minister. I am happy 
to note that a number of Members 
have also welcomed it. I welcome 
his radio speech in last October and 
I hope he will continue this new 
method and th!:reby take the House 
and the nation into confidence and 
give lh~m some indication of the state 
of affairs of our economy. I would 
only say that he s'hould use a langu
agt' which is more understandable to 
the common man. 

Coming to the Bill, within the 
limited time at my disposal, will 
take one or two points. The flrst 
point, whiCh i, the major and most 
controv('rsial point, is regarding 
clause 5. The Finance Minister in hi~ 
stat~ment has mentioned that the 
implication of this clause on which 
there is a controversy, is' very much 
limited. If I may be allowed to 
read out a few sentences from his 
speech, he says: 

"It has been mentioned to me 
and t'here has been some discus
sion outside about this particular 
claUse whether the intention of 
the Government is to include 
loans issued by corporations over 
which Government has control, 
like the IFC and so on. I may 
at once deny that there is any 
such intention. The loans that 
are sought to be covered by this 
provision are loans directly given 
by Government and it is not 


